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PUBLIC ANNOUMCEMENT FOR THE ATTENTION

GLOBAL PET

INDUSTRIES LIWITHD

orate Identity Number (CIN)

Email 1D

OF EQUITY SHAREHOLDERS/

BEMEFICIAL OWNERS OF EQUITY SHARES OF GLOBAL PET INDUSTRIES LIMITED
("COMPANY"! "GPIL") FOR THE BUYBACK OF EQUITY SHARES ON A PROPORTIONATE

BASIS

THROUGH THE TENDER OFFER ROUTE UNDER SECURITIES AND EXCHANGE

BOARD OF INDIA (BUY-BACK OF SECURITIES) REGULATIONS, 2018, AS AMENDED

This Public Announcement (“Public Announcement”) is being made in relation to the
Buyback (as defined below) of fully Paid-up Equity Shares (as defined below). having
face value of ¥10/- each, by Global Pel Industries Limited from the eguity shareholders
I beneficial owners of the Equity Shares of the Company through the tender offer route
using the stock exchange mechanism, pursuant to Regulation T{i) and other applicable
provisions of the Securities and Exchange Board of India (Buy-Back of Securities)
Regulations, 2018, as amended (including any statutory modification({s), amendment(s)
or re-enactments from time to time) (“SEBI Buyback Regulations™) along with the
requisite disclesures as specified in Schedule Il of the SEEI Buyback Regulations read

with Schedule | of the SEBI Buyback Regulations read with the SEBI circular CIRVCFDY |

POLICYCELLM/Z0MS dated April 13, 2015, circular CFDVDCR2ICIR/PIZ016/131 dated
December 3, 2016, circular SEBVHO/CFD/DCR-IVCIR/PIZ021/615 dated August 13, 2021
and circular SEBVHOICFDVPoD-2/PICIR/2023/35 dated March 8, 2023, including further
amendments tharaof.

OFFER FOR BUYBACK UP TO 8,47,500 FULLY PAID-UP EQUITY SHARES HAVING FACE
VALUE OF ¥10/- (RUPEES TEN ONLY) EACH OF THE COMPANY ("EQUITY SHARES™)

AT A PRICE OF T160/- (RUPEES ONE HUNDRED AND SIXTY ONLY) PER EQUITY |

SHARE, PAYABLE IN CASH, ON A PROPORTIONATE BASIS FROM ALL THE EQUITY
SHAREHOLDERS ! BEMEFICIAL OWMNERS OF EQUITY SHARES OF THE COMPAMNY
THROUGH THE TENDER OFFER ROUTE USING THE STOCK EXCHANGE MECHANISM.

Certain

figures contained In thia Public Announcement, including financial information, have

been subjoct to rounding-off adjustments. All decimals have been rounded off to 2 (two) decimal
points. In cerfain instances, (i) the sum or percentage change of such numbers may not conform

axactly

to the total figure given; and (M) the sum of the numbers in a column or row In certain

tables may not conform axactly to the total figure given for that column or row.
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DETAILS OF THE BUYBACK OFFER AND BUYBACK PRICE

The Board of Direciors (herainafter referred to as the "Board”, which expression shall
mchede any Commillee constiluled and authorized by the Board lo exercise ils powers) of
Global Pet Industries Limited (the "Company ), at its meeting held on Friday, August 14,

2026 ("Board Mesting”) had, subject to the approval of the membars of the Company by |

wiay ol special resolubion and subpect Lo approvals of statulory, regquiabory o governrmental
authorities as may be required under applicable laws, approved the Buyback of up to
8,47 500 (Eight Lakh Forty Seven Thousand Frwe Hundred) fully paid-up equity shares
Faving & Tace valee of T10. (Rugees Ten Only) each ("Maximum Buyback Shares”),
representing up to 7.19% of the total number of Equity Shares in the paid-up equity share
capital of the Company as on March 31, 2026, at a price of T180- (Rupess Cne Hundred
Sinly only) per Equily Share ("‘Buyback Price”). payable in cash. for an aggregale
amount not exceeding ¥13,56,00,000 (Rupees Thiteen Crore Fifty Six Lakh only)
{"Buyback Size”), reprasenting 24 55% of the aggregate of the total paid up equity share
capalal and free resenes (including Securilies Premivem Accouwnl) of the: Comgany, based

an the Audited Financlal Statements as on March 31, 2026 (the “Buyback™) (being |

the latest Audited Financial Statemenis availabde at the Board Meeting), excluding any
cupnses incurted or o be incured for he Buyback viz, Manager o the Buyback Tees,
Sepuribes and Exchange Board of India ("SEBI") fees, Stock Exchange fees, advisory!
l=gal fees, public announcement publication expenses, printing and dispatch expenses,
Brokerage, applicable laxes inler alia including Securitios Transaclion Tax, Goods and
Services Tax, Stamp Duty and other Inclidental and related expenses (“Transaction
Costs”), from the equity shareholders/bensficial owners of the Eguity Shares of the
Company (excluding promofer and members of the promofer group of the Company)
The Buyback is proposed to be undertaken from equity shareholderseneficial owners
of the Company as on Friday. September 25, 2026 ("Record Date”) (for further details on
the Record Date, refer fo point no. 12 of this Public Announcement), an a proportionate
agks throwgh the Tender Offer route using Stock Exchange Meachanism in accordance
with Article 14 of the Aricles of Association of the Company and the provisions of

Seclions 68, 68, 70 and all obhar applicable provisions, if any of the Companies Act, 2013 |

{the “Act’), read with the Rules framed wnder the Act, including the Companies (Share
Capital and Debentures) Rules, 2014 (the *Share Capital Rules”) and the Comgpanies
(Managemeni and Administration) Rules, 2094 and amendments, statulony modifications
af re-enactments thereof, for the time being In foree and in compliance with the provigion
of Securities end Exchange Board of India (Buy-back of Securibes) Regulations, 2018
as amended (the “*SEBI Buyback Regulations™), the Securities and Exchange Board of
Indea {Listing Oblgations and Disclosure Requirements) Regulations, 2015 as amended
{the "SEBI Listing Regulations™), and subject to such approvals, permissions and
sanctions as may be necessary and subject to modifications and conditions, if any, as
may be prescribed by the Securnities and Exchange Board of India ( “SEBIT), Regisirar of
Companies, Maharashtra, Mumbai Il { *“ROEC"), Mational Stock Exchangs of India Limited
{*NSE") andior other appropriate authorities or bodies (the “Appropriate Authorities™),
which may be agreed 1o by the Board andlor any commillee thereof

The Buyback sire represents 24 55% of the aggregate of the lolal pald-up capital and
free reserves as per the latest Audited Financial Statements of the Company as on
March 31, 2026. In accordance with Section 6B(2)b) of the Act and pursuant to the
proviso o Regulation S{iHb) of SEBI Buyback Regulabons, the Board had sought the
approval of the shareholders of the Company by way of 8 special resolution since the
Buyback Size is more than 104 of the aggregata of total paid-up equity share capital
and free reserves of the Company, The shareholders of e Company approved bhe
Buyback, by way of special resolution, through postal ballot, pursuant to the postal ballot
notice dated August 14, 2026 (hareinafter referred to as the "Notice™, which expression
ncludes the explanatory stalernent laying oul the lerms and conditions with respect to
the Buyback), the results of which were announced on Friday, September 18, 2026.
The Buyback Size is within the Statutory bmits of 25% of the aggregate of paid-up
capital and free reserves (ncluding Securities Premivm Account) of the Company as
per the latest Audited Financial Statements &5 on March 31, 2026 (e, the katest Audited
Financizl Statements available as on the date of the Board Meeting recommending the
proposal of the Buyback) and represents 7.18% of the total number of equity shares in
the paid-up capital of the Company as per its Mest Audited Financial Statements as on
March 31, 2026.

The Buyback will be undertaken on proportionate basis from Eligible Shareholders as on
Racord Date and would involve a reservation of up fo 15% (fifleen percant) of the number

ol Equity Shares proposed 1o bi IJ|_|I,||_!JhI back ar number of Equity Shares entiled as per |

the Eligible Shareholders who hold Equity Shares of market value not maore than maore
than T2,00,000 {Rupees Two Lakh Only), on the basis of the closing price on the Stock
Exchange, as on Record Date, e, Friday, September 25, 2026 ("Small Shareholders”),
whichever Is higher.

The Equity shares are listed on the Emerge Platform of Mational Stock Exchange of
India Limited (the “MSE EMERGE") (hereinafter together referred fo as the “Stock
Exchange”), The Buyback shall be undertaken on a proportionate basis from the holders
of the Equity Shares of the Company as on Record Date (“Eliglble Shareholders” |
“Shareholdars”) through the tender offer route prescrbed under Regulabon d{ivi{a) of
the SEB| Buyback Regulations, Addianally, the Buyback shall be, subject o applicable
laws, facilitated by tendering of Equity Shares by Eligible Shareholders and settlement
of the same through the stock exchange mechanism as specified by the Securibes and
Exchange Board of India ("SEBI™) vide e SEBI Girgulars

In terrms of the Buyback Regulations, throwgh Tender Offer Roule, the Promoler and
members of the Promoter Group and perscns in controd of the Company have the option
to participate in the Buyback. In this regard, the Promoter and Promaoter Group of the
Company have expressed their intenbion nol o participale in the Buyback vide Dheir
letters dated August 14, 2026,

The Buyback will not result In any benefit to the Promoter and members of the Promaoter
Group or any Director of the Company excepi to the exient of the change in their
respeclive sharcholding as per he response rectived in the Buyback, as a resull of
the extinguizshment of equity shares which will lead to reduction in the equity share
capétal of the Company post Buyback. The Buyback would be subject to the condition of
mamlaming manimum Public Shareholding requirements as speciied in Requlalion 38 of
SEBI (LODR) Regulatons, 2015, as amended. Any change in the Vaoting Rights of the
Promoter and members of the Promoter Group of the Company pursuant to completion
ol Buyback will nol resull in any change n conlral aver e Cormpany

Participation in the Buyback by Eligible Shareholders may trigger capital gains taxalion
i the hands of the Eligible Shareholders in India and in thelr country of residence. The
transaction of Buyback would also be chargeable to securities transaction tax in India.
In dusz course, the Eligibke Shareholders will receive a letter of olfer ("Letter of Offer”),
wihich will contain a more detalled note on taxation. However. in view of the particularized
nature of tax consequences, the Eligible Sharsholders are advised to consult their own
leqal, financial and tax advisors for the applcable tax implications prior o paricipating in
thi Buyback,

The Board of Directors of the Comgany may, tll one (1) working day prior to the recond
date i.e., Thursday, September 24, 3026, increase the buy-back price and decrease the
mumber of segurilies proposed b be bought back, such that thers is no change in the
aggregate size of the bury-back.

The Buyback from the Eligibde Shareholders who are persons resident outside India
imchuding non-resident Indians, foreign corporate bodies (including erstwhile overseas
corporate bodies), foreign instituional imestors’ foreign portfolio investors, members
af forelgn nationalty, ete., If any, shall be subject to such approvals, If any and 1o the
extent necassary or required from the concemed authorities including approvals under
the Forsign Exchange Management Acl, 1999 and the rules and regulations frameed
thereunder, a5 amended, and such approvals shall be required 1o be taken by such non-
resident shareholdars.

A copy of this Public Announcement is available on the Company's website
e, www . globalpefind.com, Manager to the Buyback Offer's website s, www.
markcorporaleadvisons. com and is expected b be mage available on the website of the
SEBI i.e., www.sebi.gov.in and on the website of the Stock Exchange iL.e., waw.nseindia.
com during the peried of the Buyback.

NECESSITY FOR THE BUYEACK AND DETAILS THEREOF

The Buyback is being underakan by the Company after considering the strategic and

aperational cash reguiremeants of the G-::-mn-any in the mesdium term and for refurming
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surplus funds to the shareholders in an effective and effickent manmner, The growth of the
business, robust cash generation and strong balance sheet position allows the Company
to réward its shareholders from time lo ime, as in the current instance.

After considesing several factors and benefits fo the shareholders holding Equity Shares
of the Company, the Board decided to approve Buyback of up o 8,47 500 (Eight Lakh
Forty Seven Thousand Five Hundred) Equity Shares of fate value of T10/- {Rupees Ten
only} each at a price of T160/- (Rupees One Hundred Sixty only) per Equity Shara for an
aggregale amount nol exceaeding $13.56.00 000 (Rupeas Thireen Crore Fifty Six Lakh
only} excluding the Transaction Costs, for distributing cash to the eligible shareholders.
The Buyback is being undertaken, interalia, for the following reasons:

il The Buyback will help the Company (o return swplus cash o its shareholders |

holding Equity Shares broadly in proporton 1o their shareholding, thereby,
enhancing the overall return to shareholders;

i} The Buyback will help the Company to optmise the capital siructure;

i} The Buyback, which is being implementied through the tender offer route as '
prescribed under the SEBI Buyback Regulations, would involve allocation |

of number of Equity Shares as per their entitement or 15% of the number of
Equity Shares to be bought back whichever is higher, reserved for the small
sharahaldars. The Company beliavaes that this raservabion for small sharebolders
would beneit a large number of public shareholders, who gel dassified as “small
shareholder” as per Regulation 2{i}n) of the SEB| Buyback Regulations;

i) The Buyback may help in improving financial rebos like eaning per share, return
on capital employed and return on equity, by reduction in the equity base, thereby
leading 1o long term increase in shareholders’ value: and

V) The Buyback gives an oplion to the shareholders holding Equity Shares of the
Company, who can choose to participate and get cash in lieu of Equity Shares to
be accepied under the Buyback offer or they may choose not o paricipate and
enpoy a resultant increase in their pereentage shareholding, post the Buyback
offer, without additional investment,

MAXIMUM AMOUNT OF FUNDS REQUIRED FOR THE BUYBACK AND ITS

PERCENTAGE OF THE TOTAL PAID UP CAPITAL AND FREE RESERVES AND

SOURCES OF FUNDS FROM WHICH BUYBACHK WILL BE FINANCED,

The maximum amount required for Buyback will not exceed T13,56,00,000 (Rupses |

Thirtean Crore Fifty Six Lakh Only) excluding Transaction Ciosts.

The Buyback Size represents 24.55% ol the aggregate of the tolal paid-up equity share
capital and free reserves (including securites premium) of the Company based on the
Audited Financial Statemants of the company as at March 31, 2026 (being the |atest
Audiled Financial Stalements available al the Board Meeling date). The Buyback Size
does not exceed 25% of the todal pald-up equity capital and free reserves (Including
securites premium) of the Company as per the Audited Financial Statements of the

Company as an March 31, 2026, which is in compliance wilh Regulation S(jb) of the |

SEBI| Buyback Regulations and Section 68{2) of the Companies Act, 2013,

The funds for the implementation of the Buyback will be sourced out of free reserves
(refained eamings | securities premium) andior swch olher Source 2% many be perrmithed
by the Buyback Regulations or the Companies Act.

The Company shall transfer from its free reserves and securities premium, a sum equal |

o the nominal valpe of the Equily Shares $o0 Doughl back to the Capilal Redemplion
Reserve Account, and detalls of such transfer shall be disclosed in s subsequent
Audited Financial Statements.

Thiz Tunds barrowed, il amy, Trom banks and financial instilulions will nod be used Tor the
Buyback,

Transaction Ciosts do not form part of the Buyback Size and will be appropriated out of
thi fres reserves of the Company.

BUYBACK PRICE AND THE BASIS OF ARRIVING AT BUYBACK OFFER PRICE.

The Equity Shares of the Company are proposed to be bought back at a price of T160/-
(Rupess One hundred Siddy Only) per Equity Share. The Buyback Price has been
armved at, after considenng vanious factors inter akia, the capital market benchmarks,
performance of the Company, its outlook, and the impact of the Buyback, eamings per
share, price samings rabio, impact on the Metworth of the Company, the trends in the
wolume welghted average prces and the cloging prices of the Equity Shares on the Stock

Exchange i.e. NSE EMERGE where the Equity Shares are listed and other financial

paramsslars

The Buyback Offer Price represents:

(i} Premium of 2.60% over the volume weighted average market price of the Equity
Sharas on NSE EMERGE. during the three months preceding Monday, August

10, 2026, being the date of Intimabon o the Stock Exchange for the Board
MMeeting to consider the propesal of the Buyback (“Intimation Date").

(i} Premium of 0.88% over the volume weighted average market price of the Equity
Shares on NSE EMERGE, for two weeks preceding the Intimaton Date

A= required under Section &5(2)(d) of the Act and Regulation 4(iija) of SEBI Buyback |

Regulations, the ratio of the aggregate of secured and unsacured debts owed by the
Cormpany will mol e moee han bics the pasd-up equily share capital and free resenes
after the Buyback on Audited Financial Statements of the Company a3 on March 31, 2026.

MAXIMUM MUMBER OF SECURITIES THAT THE COMPANY PROPOSES TO |

BUYBACK

The Company proposes to buy-back up to 8,47,500 (Eight Lakh Forly Seven Thousand
Five Hundred) Fully Paid up Equity Shares of face value of T100- (Rupees Ten only),
representing 7.19% of the folal number of Equity Shares in the paid-up equity capital of
the Company as per the latest Audited Financial Staternent as on March 31, 2026

DETAILS OF PROMOTER. MEMBERS OF THE PROMOTER GROUP, PERSONS

IN CONTROL AND DIRECTORS OF PROMOTERS AND MEMBERS OF THE
FROMOTER GROUP SHAREHOLDING AND TRANSACTION DETAILS

The aggregate shareholding of the (i) promoter and members of the promoter group |

{"Promoter and Promober Groeup') and persons in control, (i) Directors of the
companies which are part of Promoter and Promoter Group of GPIL and {iii) Directors
and Key Managarial Personnel of the Company as on the date of the Board Meeting, the
date of e Postal Ballol Mabiee e, Friday, August 14, 2026 and the date of this Public
Announcement, are as follows:

Aggregate Shareholding of the Promoter and membars of the Promoter Group and
persons who are in control of the Company is sel below

Br. HNama of the Number of Equity | % shareholding (as % of total

Nao. Shareholders Shares held lsaued and paid-up equity
share capital of the company)

Promaoter
1} Bipin Panchal 70,07 000 59,44
Members of Promoter Group

1) | Nisha Panchal 80,000 | 0.68
2) Harmi Panchal Ja2 Magligible
Taotal 70,87, 392 60,12

Aggregate Shareholding in GPIL of the Directors of companies which are forming part of |

Promoter/Promoter Group:_ Mot Applicable

Aggregate Shareholding of the Directors of the Company (“Directors”) and Key
Managerial Personnel {"KMPs") of the Company as on the date of the Board Meeting, the

date of the Postal Ballot Motice e, Friday, August 14, 2026 and the date of this Public

Annauncement
Sr. Name of DN Designation | Humber % shareholding (as % of
No. | the KMP's/ of Equity | total issued and paid-up
Directors Shares | equity share capital of the
hild COem pany |
1 Bipin 00120836 | Managing 70,07,000 5944
V| panchal Director
3 Misha 06514786 | Whole time BD.000 0.68
Panchal Dirgchor
Harmi (9B52052 | Whale lime 34z Negligible
Panchal Diractor
3 and Chigd
Financial
Officer
4 Manish 10729788 | Independent il
| singh Diractor
5 Yogendra 10730223 | Independent Wil
I Kannaujiya Diractor
& Anki Shah R Irebependent Mil
I Director
Bhawna Company Nil
Jashi Sacretary
Tl and
Compglianca
Officer
Total 70,687,392 B0.12

Mo Equity Shares of the Company have been purchased! sold by the: (a) Promofter and
Promoter Group and persons in conirol of the Company; and (b) directors and KMPs of
the Company, during a period of & (six) months preceding the date of the Board Meeting
and until the date of the Postal Ballot Motice
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INTENTION OF THE PROMOTER, MEMEBERS OF THE PROMOTER GROUP AND
PERSONS IN CONTROL OF THE COMPANY TO TENDER THEIR EQUITY SHARES
IN THE BUYBACH-

In terms of the Buyback Regulations, under the Tendar Offer routs, the Promoter and
Pramaber Growp and persons in control of the Company have an cpticn o participate in
the Buyback. In this regard, the Promoter and Promoter Group and persons in control of
the Company have expressad their intention to not participata in the Bayback vide thair
letlers dated August 14, 2026, Accordingly, the disclaswnes as required as per paragraph
(v} to the Schedule | of the Buyback Regulabons are not applicable.

The Buyback will not result in any beneht to the Promoter and Promoter Group and
persans in confral of the Company or any directars or KMPs of the Company, except fo
the extent of the change in their holding as per the response received in the Buyback,
as a result of the extinguishment of Equity Shares which will lead fo reduction in the
etuity share capital of the Company post Buyback, Amy change in voting rights of the
Promater and Promoter Group pursuant to completion of Buyback will not result in any
change in contrel over the Company. Pursuant to the proposed Buyback and depending
an the response 1o the Buyback, the vating rights of the members of the Promaoters and
Promater group in the Company may increase from thesr existing shareholding in the total
equity capital and voting rights of the Company subject to the compliance with the SEBI
(Substantial Acquisition of Shares and Takeovers) Regulations, 2011, wherever and i
applicable.

Given that the Promoter and Promotar Group have expressed their intention nod fo
participale in the Buyback, the Equily Shares held by the Promoler and Promaoler Group
ahall mot be considered for computing the entittement ratio, In accordance with the
proviso to Regulation 4(iv){a) of the Buyback Regulations, and to that extent, the Eligibla
Sharehalders will have a higher Buyback entitement ralio

NO DEFALLTS

The Company confirms that there are no defaulis subsisting m the repayment of deposits,
inleresl paymenl thereon, redemplion of debentures or payment of inleresl hereon or
redemption of preference shares or payment of dividend due to any shareholder, or
repaymeant of any term loans or interest payabla thereon to any financial institution or
banking company,

CONFIRMATION BY THE BOARD OF DIRECTORS OF THE COMPANY.

As required by clause (x) of Schadule | in accordance with Regulation 5{w){b) of the SEBI
Buyback Reguialions, the Board hereby confirms that it has made a full enguiry inlo the
aftalrs and prospects of the Company and after taking into account the financlal position
of the Company including the projections and also considening all contingant liabilities,
has farmed an opinsan thal

Immediately following the date of this meeting Le., August 14, 2026 ("Board Meeting”)
and date on which the result of the shareholders’ resolution passed by way of postal
balled ("Postal Ballot Resolution” ) will be declared, appeoving the BuybDack, there will be
no grounds on which the Company could be found unable to pay its debis;

As regards the Company's prospacts for the year immediataly following the Board Meating
as well as for the year immedialely following the Postal Ballol Resolulion, having regard
1o the Board's Intentions with respect to the management of the Company's business
during that year and to the amount and character of the financial resources which will, in
the Board's view, be available to the Company during that year, the Comgany will be able
1o meet its llabiities as and when they fall due and will mot be rendered nsolvent within a
periad of one year from the date of the Board Meeting and the Postal Ballot Resolution;
and

In forming an opmion for the above purposes, the Board has taken nto account the
linbilities (including prospective and contingent liabilities) as if the Compamny were being
wiound up under the provisions of the Companies Act 2013 |, the A, or the Insolwency
and Bankruploy Code, 2016 (includng prospective and contingent liabilities).

COMFIRMATIONS FROM THE COMPAMY AS PER THE PROVISIONS OF THE
BUYBACK REGULATIONS AND THE COMPANIES ACT,

All the edguity shares which the Cnmpﬁny proposes o bivback are fl.l!lg,l pand-up

The Company shall not issue and allol any Equity Shares or other specified securities
including by way of bonus Gill the expiry of Buyback period excepl in discharge of
subsisting obligations through conversion of warants, stock oplion schemes, Sweal
equity or conwersion of preference shares or debentures into equity shares;

The Company, as per Regulation 24(iKf) of the SEBI Buyback Regulations, shall not
raise further capital for a perod of one year from the expiny of the Buyback Penod, excepl
in discharge of its subsisting obligations;

The Company, as par the provisions of Section 68(8) of the Act, will not make any
further issue of the same kind of shares or olher securities including allotment of new
shares under Section 62(1}{a) of the Act or other specified secwrities within a period
of six months after the completion of the Buyback except by way of bonus shares or
equity shares issued in order 1o discharge subsisling obligalions such as conversion
of warrants, stock oplion schames, sweat equity or conversion of preference shares or
debantures into equity share;

The Comgany shall not buyback locked-in equity shares and non-transferable equity
shares until the pendency of the lock-in or till the equily shares become transferable;

The consideration for the Buyback shall be paid by the Company only in cash;

The Comgany shall net buyback its Equity Shares from any persen thraugh negotiated
deals whether on or off the stock exchange or through spot transactons or through any
private arrangameant

The Company will ensure consequent redwction of s share capital post Buyback and
the Equity Shares bought back by the Company will be extinguished and destroyed in
the mannar prescribed under the Buyback Regulations and the Act within the spacified
Tirrielinees,

The Company shall not withdrew the Buyback after the public announcement of the offer
o the Buyback is mads;

There are no defaults subsisting in the repayment of any deposits (including interest
payable thereon), redemption of debentures or preference shares, payment of dividend
to any shareholder or repayment of any term loans to any financial instibetion or banks
(including interest payvable thereon);

Theat the Company has been in compliance with Sections 82, 123, 127 and 128 of the Act;

The aggregata amount of the Buyback ioe., up to 13,566,00,000 (Rupess Thirteen Crora
and Filly Six Lakh Only) does nol exceed £5% of Ihe aggregabe of the lotal paid-up
capital and free resenves (including Secunties Premium Account) of the Company as per
the latest Audited Financial Staterments of the Company as on March 31, 2026;

Thee riviimuem number of Edquily Shares proposed o be purchased under the Buyback
(up to 8,47,500) (Elght Lakh Forty Seven Thousand Five Hundred) fully pald up equity
shares), does not excesd 25% of the fofal number of Equity Shares in the paid-up eguity
share capilal as per the [alest Audited Financial Statemeants of the Company as on March
31, 2026,

The company shall not make amy offer of Buyback within such period a5 may be
prescribed unders the Companies Acl, 2003, from the date of dosure of the preceding
affer of buy-back, if any;

Thera is no pendsency of any schemae of amalgamation or compromise or amangement
pursuant lo the provisions of the Acl, as on dale;

As required under section 63(2)(d) of the Companies Act, 2013 and SEBI Buyhack
Regulations, the ratio of the aggregate of secured and unsecured debis owed by the
Company shall nol be mone than bwice the paid-up equily share capilal and free resenos
after the Buyback based on the latest Audited Financlal Statements of the Company as
on March 31, 2026;

The Company shall comply wilh the stalulory and regulalory limelings in respect of the
Buyback in such manner as prescribed wunder the Act andior the Buyback Regulations
and any other applicable laws;

Thex Buyback shall be completed within 12 months from the date of passing of special
resolution by the members; However, Company Intends to complete the same within 06
muointis.

As per Regulation 24{i)(e) of the SEBI Buyback Regulations, the promaober(s), members
af the promater group and thelr assoclates, shall not deal In the Equity Shares or other
specified securities of the Company either through the stock exchange or off-market
tramsactions (including inber-se transfer of equity shares among the Prormoter and? or
members of the promoter group) from the date of passing the speclal resolution till the
closing of the Buyback offer;

The shares or other specified securilies held by the promober(s) and promoter groug,
for which buyback i3 undertaken, shall remain frozen at the International Securities
Identification Mumber (I1SIN) level during the period from the date of passing of the
speecial resolution till the closing of the offer;

The equity shares of the Company are listed gn EMERGE Platform of Mabonal Stock
Exchange of India Limited ("NSE EMERGE") and the trading of the Equity Shares is in
market | frading kot of 750 Equity Shares. Mone of the Equity Shares of the Company are
in phvysical form. The Company 8 not buying back its Equity Shares so as o delist its
equity shares from the stock exchange whersin the equity shares of the Company are
listed as per Regulation 4(v) of SEBI Buyback Regulations;

The Company shall nol direclly of ndirectly purchase its Equity Shares throwgh any
subsidiary company including its own subsidiary companies or through any investment
company or group of investmant companies;

Fundts borrowed from banks and financial institutions will not be used for the Buyback

In Bccordance with Regulation & of the Buyback Regulations, the Company shall reserve
15% of tha numbser of Equity Shares which the Company proposes 1o buyback or such

riuirmbier of Eguity Shares entitled as per the shareholding of small shareholdess &8 on thie
Record Date, whichever is higher, for the amall shareholders as part of the Buybhack;

The Company shall transfer from its free reserves a sum equal to the nominal value of the
equity shares purchased theough the Buybsack 10 the capital redemption resene account
&nd the detsils of such transfer shall be disclosed in its subseguent audited financial
staterments and;

The Company & not required 1o obtain any pricr consent of its Lenders as the Company
does mol have any borrawings

REFORT BY THE COMPANY'S STATUTORY AUDITORS

The text of the report dated August 14, 2026 of J. D, Shah Associates, Chartered
Accountants, the Stetutory Auditors of the Company, addressed to the Board of the
Company is reproduced below:

Indbependent Auditors’ Repor in réspect of proposed buy-back of equity shares by Glabal
Pet Industries Limsted in terms of clause () of Schedule | of Securities and Exchange
Board of India (Buy-back of Securities) Regulations, 2018, as amended

The Board of Directors

Global Pet Industries Limited

Unit Mo, 108 & 109, Karishma Indusirial Estate,
Dhumal Magar, Village Wali, Vasai (East),
Palghar — 401208
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3

This regort is issued in accordance with the terms of our engagemeant letter dated August
11, 2028 wilth Global Ped Indusiries Limiled (The Company™).

The Board of Directors of the Company have approved a proposed buy-back of equity
shares by the Company at s mesting hald on Auwgust 14, 2026, in pursuance of the
provigions of Seclion 68, 63 and 70 of the Companies Acl. 2015 (“the Act”) read wilh lhe
Securiies and Exchange Board of India (Buy-back of Securities) Regulations, 2018, as
amendad ["SEBI Buy-back Regulations”).

The accompanying Statemenl of permissible capital paymenl CAnnexure A% (herginaller
referred as the “Statement”) = prepared by the management of the Company which we
hawe initialed for identification purposes only.

Beard of Directors Responsibility

4)

&

The preparation of the Statement in accordance with Section 68{2)(c) of the Companies
Act and in compliance with Section 68, 6% and 70 of the Act and SEBI Buy-back
Reguialions, &5 he responsibiily of the Managemenl of the Company, incuding he
computation of the amount of the permissible capital payment, the preparation and
maintenance of all accounting and other relevant supporting records and documents.
This responsibility incledes the design, implementation and mainlenance of inlemal
confral relevant to the preparation and presentation of the Staternent and apphing
am appropriate basis of preparation; and making estimates that are reasonable in the
circumsiances,

The Board of Directors are responsible to make a full inguiry into the affairs and prospects
of the Company and to form an opindon that the Company will be able to pay its debts

from the date of board meeting and will net be rendered insolvent within a perod of one |
year from the date of board meeting at which the proposal for buyback was approved |
by the Board of Directors of the Company and informing the opinicn, it has taken into |
account the liabilites (including prospective and contingant liabilitkes ) as if the Company |

were being wound up under the provisions of the Act or the Insolvency and Bankraptoy
Code 2016, Further, a declaration is required to be signed by at least two directors. of the
Company in this respect in accondances with the requirements of the section 68(8) of the
Act and the Buyback Regulations,

Auditors' Responsibility

i3} Purseant to the requirements of the Act and SEBI Buyback Regulations, it is ouwr |
responsibility 1 provide reasonable assurance whether
[} We have inguired into the state of affairs of the Company in relation to fis Audited |

Financial Staterments as on March 31, 2026;

(i) The amount of permissible capital paymant as stated in Annexure A for the
proposed buy-Dack of equity shares has been properly delermined considenng |
the Audited Financial Stetements as on March 31, 2026, in accordance with |
Section G8(2)(c) of the Act; and

(i) The Board of Directors of the Company in their meeting dated August 14, 2026,
hawe formed the opinion as specified in clause (x) of Schedule | io the SEBI Buy-
back Regulations on reasenable grounds and that the Company will not, hawving
regard to its state of affairs, be rendered insolvent within a pericd of one year
from that date.

) The Audited Financial Statements referred to in paragraph & above, which we have
considered for the purpose of this report, have been audited by us, on which we have
isgued an unmodified audit opnion vide our regonts dated May 21, 2026, Qur audits of
these financial staterment were conducied in accordance with the Standards on Auditing
spacified under seclion 143{10) and other applicable awthoritative pronouncements
issued by the Institute of Chartered Accountants of India, Those Standards require
that we plan &nd perform the sudit to oblain ressonable assurance about whether the
financial statermants anre free of material misstatermant.

3] We conducted our examination of the Statement in accordance with the Guidance MNote
on Reports or Certificates for Special Purposes’ (Revisad 2016) issued by the Institute
of Chartered Accountants of India, The Guidance Note requires thal we comply with
the ethical reguirements of the Code of Ethics issued by the Instiute of Charlered |
Accountanis of India,

9) We have complied with the relevant applicable requirements of the Standard on Quality
Confrol (SQC) 1, Quality Control for Firms that Perdorm Audits and Reviews of Historical |
Financial Information, and Qther Assurance and Related Services Engagements,

10) A reasonable assurance engagement involves forming procadures fo obtain sufficient
appropriale evidence on the applicable criterla mentioned i paragraph 6 above. The
procedures selected depends on the auditor's judgement, including the assessment of
the risks associated with the applicable critera. Our procedures included the following in
redalion 1o e stalemeanl
[} Examined thaf the amount of permissible capital payment for the buy back as

ceslaibed in Anmeooere 8 % in aceordance with the provisions of Seclion B3(2)(c) of
the Companles Act

(i) Inguired inlo the state of afairs of the Company wilh reference to the Audibed
Financial Staternents for the year ended March 31, 2026;

i) Traced Uhe amounts of paid-up equily share capilal, refained eamings as
mentioned In Annesure & from the Audited Financial Statements for the year
ended hMarch 31, 2026;

(v} Werified the arithmetical accuracy of the amounts mentoned in Annexure A;

) Examingd aulhorizalion for buy back from the Adlicles of Association of e
Company;

vi)  Oblained om Company Secrelary a cerlified copy of the minules of meeling
of the Board of Directors in which the proposed Buyback was approved and
compared the Buyback amount with permissible limit computed in accordance
with seclion 68 (2Wc) of the Act and Regulation 405 of the SEBI Buyback
Regulatons detalled in the statement;

(i} Oblained om Company Secrelany 3 certilied copy of U manubes of mieeting of
the Board of Direciors in which the proposed Buyback was approved and read
the Board had formed the opinion as specified in SEBI Buyback Regulations
on reasonabhe grownds thal the Company will nol, having regard b2 the state of
affairs, be rendered insolvent within a period of cne year from that date and,

(viiip  Obtamed necessary representations from the management of the Company,

11) Wae hawe no responsibility to update this report for events and circumstances occurmng
after the dafe of this repoart.

Opinion

12)  Based on inguiries conducted and our examinaton &3 above, we regort that:

(i) W have inguirad into the state of affairs of the Company in relation o fs Audited
Financial Statements for the year ended March 31, 2026

(i} The amount of parmissible capital payment towards the propossd buy back of
equity ghares as computed in the Statement altached herewtth is, In our view
properly determined in accordance with Section G8(2 ){c) of the Act. The amounts
of share capital and free resenves have been sxiracted fram the Audited Financial
Statements for the year ended March 31, 2026; and

(i} The Board of Direclors of the Company, in thair mesting held on August 14, 2026
have formed their opinlon as specified In dause (x) of Schedule | 1o the SEBI
Buyback Regulations, on reasonable grounds and that the Company, having
regard to its state of affairs, will not be rendered insalvent within a period of one
year from that date,

13) Basad on the representations made by the management, and other information and

explanatons ghen 1o ugs, which to the best of our knowledge and belel were necessany
for this purpose, we are mot aware of anything to indicate that the opinion expressed by
the Directors in the declaration as to any of the matters mentioned in the declaration is
unreasonabe in circumstances &8 at the date of declarstion,

Restriction on Usa

14)

Thia report has been issued at the request of the Company solely for use of the
Company (i) in connection with the proposed buy-back of equity shares of the Company
in pursuance to the provisions of Sections 68 and ofther applicable provisions of the
Companies Act and SEBI| Buyback Regulations, (i) io enable the Board of Directors of
the Company io include in the public announcamant, letter of offer and other decumants
pertaining 1o buy=back to be sent to the shareholders of the Company or filed with (a) the
Registrar of Companies, Secunties and Exchange Board of India, the stock exchanges,
public shareholders and any othar regulatory authority as per applicable law and (b) the
Central Depaository Services (India) Limited, National Securities Depasitory Limited and
(i) for providing o the Merchani Banker appointed by the Company, each for the purpose
of exdinguishment of equity shares and may nof be suitable for any other purpose.
Accordingly, we do not accept or assurme any liability or any duty of care for any other
purpose or to any other person to whom this report is shown or into whosa hands it may
eafme withowtl our prics cansent in wriling

For J. D. Shah Associates
Chartered Accountants
Firm Registration No.: 103601W

Sl

Jayesh D Shah

Partner

Membaership Mo; 042167
UDIN: ZE04 M ETCLINDDAS10
Place: Mumbai

Date: August 14, 2026

Annexure A

Staternent of determination of the permissible capital payment towards Buy-back of Equity
Shares (“the Staterment”) in actordance with Section 68 (2) of the Companies Act, 2013 and
Regulation 4 of the Buy-back Regulations (SEBI Regulations), based on the Audited Financaal
Staterments as on March 31, 2026;

T i Larkifis)

Particulars Amount
Pald up equity share capital 1,17 57 408 Equity Shares of #10/- each fully pald up) 1,178.74
Reserve and Surplus
Surplus F Retained eaming 1,369,285
Securilies Premiurm 2.973.95
Total paid up equity capital and free reserves as on March 31, 2026 5,522.54
Maximum amount permiesible for buy-back under Section 88 of the Companies | 1,380.64
Act, 2013 read with Regulation 4 of SEBI Regulatians (25% of the lotal paid up
equity share capital and free reserves)
Amount approved by the Board of Directors for Buyback in the meeting beld on | 1,35600
August 14, 2026 approving buyback, subject to approval of shareholders, based
on the audited accounts as on March 31, 2026

# The Bupback amoun! does nol include any expenses incumed or o be incurred for the buyback
such a5 Manager lo the Buyback fees, Secunties and Exchrange Board of india ("SEBI) fees,
Stock Exchange fees, aovizorpdegal fees, public announcement publicalion expenses, prnfing

and dispaich expenses,

, applicable faxes inher alia including Securibias Transaction

Tax, Goods and Services Tak, Stamp Dufy and other incidental and felated expenses
{*Transaction Cost?).

For Global Pat Industries Limited

Sl

Blpin Panchal

Chalrman & Managing Director
DM 00120906

Place : Vasal, Palghar

Date :

August 14, 2026
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RECORD DATE AND SHAREHOLDER ENTITLEMENT
As required under the SEB| Buyback Regulations, the Company has fived Friday,
Sepiember 25, 2026 as the Record Date for the purpose of determining the entilement
and the names of the Elgible Sharcholders, who will be eligible lo parlicipale in the
Buyback ("Record Date”),
As per the Buyback Regulations and such other circulars or notifications. as may be
appicabhe, in due course, ERgible Shareholders will receive a Letler of Cifer in relation o
the Buyback (“Letter of Offer”) along with & tender offer form indicating the entiiemeant af
thve Eligible Shareholder for participating in the Buyback. Even if the Eligible Sharshaldar
does not receive the Letler of Cfer along with a tender form, the Eligible Shareholder
may participate and tender shares in the Buyback. As required wunder the Buyback
Regulations, the dispatch of the Letter of Offer will be through electronic mode only,
within 2 (bwo) working days fram the Recond Date and if any Eligible Sharehalder requires
a physical copy of the Letter of Offer, a request 1o be sent io the Company or the Registrar
to the Buyback and the same shall be provided.
Tha Equity Shares ko be bought back as a part of the Buyback is divided in two categories:
i Reeserved category for amall sharehalders (a3 defined in Regulation 2(Kn) of the
SEBI Buyback Regulations, a "small shareholder” is a shareholder who holds
Equity Shares having market valus, on the basis of dosing price of shares on
stock exchange ag on Record Date, of not mare than 22,00,000 (Indian Rupees
Two Lakh Only). For the purpose of classification of & shareholder, as & Small
Shareholder, mullipls demat accounts having the same permanent accouwnt
number (*PAN'), in case of securibies held in the demat form are to be dubbed
together; and
[ii) Ganeral categaory for all other shareholders.

In accordance with the proviso to Regulation § of the SEBI Buyback Regulations, 15%
[fftean parcent) of the number of Equity Shares which the Company proposaes to Buyback
or number of Equity Shares entitled as per the shareholding of small shareholdars as on
the Riecord Date, whichever is higher, shall be reserved for the small shareholdars as
part of this Buyback.

Based on the shareholding on the Record Date, the Company will determine the
entitement of each Eligible Shareholder including small shareholders fo tender thair
sharas in the Buyback. This entiflermant for each shareholder will be calculated based
on the number of Equity Shares held by the respective eligible sharehaolder as on the
Record Dabe and the ratio of Buyback applcable in the category o which such efigible
sharshodder belongs. The final number of Equity Shares the Company will purchase from
each Eligible Shareholder will be based on the total number of Equity Shares tendered.
Accordingly, the Company may not purchase all of the Equity Shares tendarad by the
Eligible Shareholders in the Buyback. Since the Promoder and Promoter Group and
persons in control of the Company have declared their intention not o participate in the
Buyback, the Equity Shares held by them shall not be considered for the purposes of
computing the entiement ratio, in accordance with the proviso to Regulation 4(ivi{a) of
the Buyback Regulations.

In accordance with Riegulation 8{ix) of the SEBI Buyback Regulations, in order o ansura
that the s=ams Eligible Shareholder with multiple demat accountsffolios does not receive
a hagher entilement under the Small Shareholder category, the Equity Shares held by
such Eligible Sharaholdar with a common PAN shall be clubbed togethar for debermining
the category (Small Sharehobder or General Cabtegory) and their entitlement wndar
ther Buyback. In case of joint shareholding, the Equity Shares held in cases where the
sequance of the PANs of the joint shareholders is identical shall be clubbed together,
The shareholding of institutional investors ke muiual funds, insurance companies,
foreign institutional mvestorss foreign portfolio investors edc. with common PAM are not
proposed to be clubbed together for detarmining their entitlerment and will be considerad
separately, where these Equity Shares are held for different schemes’ sub-accounts
and hawe a different demat account nomenclature based on mformation prepared
by the registrar and transfer agent as per the shareholder recorde received from the
Depositories. Further, the Equity Shares held under the category of “clearing membars”
or “corporate body margin sccount” or “corporate body — broker” as per the beneficial
position data as on Record Date with common PAN are not proposed to be clubbed
together for determining their entiflement and will be considered separately, where these
Equity Shares are assumed to be held on behalf of clients.

After accepting the Equity Shares tendered on the basis of entitlerment, the Equity Shares
laft to be bought back. if any, in one category shall first be accepted, in proporton o
the Equity Shares tendered over and abowe their entilement in the offer by Elgible
Shareholders in that category, and thereafter from Eligible Shareholders who hawve
tendared over and above thair entitlerment in the other catagory.

Eligible Shareholders’ participation in Buyback will be voluntary. Eligible Shareholders
holding Equity Shares of the Company can choose to participate and receive cash in
lisu of Equity Shares accepied under the Buyback or they may choose not fo participate,
or they may opt not to paricipate and enjoy a resultant increase in their parcentage
sharahodding. after the completion of the Buyback. without any additional imsestment.
Shareholders holding Equity Shares of the Company may also accept a part of thair
entiftemsnt. Sharehalders holding Equity Shares of the Gompany also have the option
of tendering additional shares {over and abowe their entitlemant) and paricipate in
the shortfall created due to non-participation of some other shareholders, if any. If the
Buyback entitlement for any shareholder is not a round number, then the fractional
entitemsnt shall be ignored for computation of entittement to tender Equity Shares in the
Buyback.

The maximum tender under the Buyback by any shareholder cannot excesd the number
of Equity Shares held by the shareholder as on the Record Date. In case the Elgible
Shareholder holds Equity Shares through multiple demat accounts, the tender through a
demat account cannot exceed the number of equity shares held in that demat account.

The Equily Shares tendered as per the entilement by Eligible Shareholders as well as
additional Equity Shares tendered, i any. will be accepled as per the procedurs laid
down in SEB| Buyback Regulations. The settlernent of the tenders under the Buyback
will be done using the *Mechanism for acquisition of shares throwgh Stock Exchange
pursuant to Tender-Offers under Takeovers, Buy-Back and Delisting” notified under
SEBI Circulars.

The Buyback from the Eligible Sharehclders who are persons resident outside India
including mon-resident Indians, foreign corporate bodies (including erstwhile overseas
corporate bodies), foreign institutional investors! foreign portfolio investors, members of
foreign nationality, etc., shall be subject to the Foreign Exchange Management Act, 1009
and rules and regulations framed thereunder, and also subject to the receipl! provision
by such Eligibde Shareholders of such approvals, if any and to the extent necessary or
required from concerned authorities including, but not limited to, approvals under the
Fareign Exchange Management Act, 19909 and rules and regulations framed thereunder,
if any.

Detailed instructions for participation in the Buyback (tender of Equity Shares in the
Buyback) as well as the relevant time table will be included in the Letter of Offer which
will b2 sent through emsil along with the tender form in due course fo the Ehlgible
Shareholders holding Equity Shares of the Company as on the Record Date, who have
their email IDe registered with the Company'Regisirar and transfer agent! depoaitory.
Howewver, on receipt of 8 request by the Manager to the Buyback or Registrar to the
Buyback to receive a copy of Letter of Offer in physical format from such Eligible
Shareholder {to whom Letter of Offer and tender form were emailed), the same shall be
sent physically. For all the remaining Ebgible Shareholders wiho do not have their email
0= registered with the Company Registrar and transfer agent! depository, the Letter of
Oiffer along with tender form will be sent physically.

PROCESS AND METHODOLOGY TO BE ADOPTED FOR BUYBACK

The Buyback is open to all eligible ehareholdersl beneficial shareholders of the Company,
|, the beneficial owners who on the Record Date were holding Eguity Shares in the
dematerialized form ("Demat Shares®) (such shareholders are referred as the "Eligible
Shareholders”), None of the Equity Shares of the Company are In physical form.

The Buyback shall be implermented using the “Mechanism for acquisition of shares
through Stock Exchangs pursuant fo Tender-Offers under Takeovers, Buy Back and
Deelisting” pursuant to the SEBI Circulars (“Stock Exchange Mechanism”™) and following
the procedure prescribed in the Companies Act and the SEB| Buyback Regulations,
and as may be determimed by the Board of Directors, or the Buyback Committee (a
committee canstiuted by the Board to exercise its powers In relation to the Buyback, the
‘Buyback Committee”), on such terms and conditions as may be permitted by law from
time to time.

Far implementation of the Buyback, the Company has appointed SW Capital Private
Limited as the registered Broker to the Company (the "Company's Broker®) through
whom the purchases and setlements on account of the Buyback would be made by the
Company. The contact detalls of the Company's Broker are as follows:

Ta,

5W Capital Private Limited

CIN: UBT120MH1994PTCO81512

Address: 4" Floor, Sunteck Centre, 37-40,
Subhash Road, Vile Parke (East), Mumbai-400 057.
Contact Person: Mr. Hemant Shah;

Telephone Mo.: =91 22 4268 T4349;

Email ID: hamant. shahi@swcapital.in

SEBI Registration Ne.: INZ000162531

The Company shall request National Stock Exchangs of India Limited ("NSE”) to provide
A separate window (the “Acquisition Window™) to facilitate placing of sell orders by the
Eligible Shareholders who wish to tender their Eguity Shares in the Buyback. For the
purpose of this Buyback, MSE would be the Designated Stock Exchange (*Designated
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Stock Exchange”). The details of the Acguisition Window will be as specified by NSE
from time to time. In the event Stock Broker(s) of Eligible Shareholder is not registered
with NSE as a frading membaer! stockbroker, then that Eligible Shareholders can approach
amy N3E registered stock broker and can register themsshes by using guick unsgue client
code ("UCCT) facility through the MSE registered stock broker (after submitting all details
a5 may be required by such MSE registered stock broker in compliance with appicable
law). In case the Eligible Shareholders are unable to register using UCC facility throwgh
amy other WSE registered broker. Eligible Shareholders may approach Company's
Broker i.e.. SW Capital Private Limited to place their bids, subject to completion of KYC
requirements as required by the Company's Broker.

Dwring the tendering period, the order for selling the Eguity Shares will be placed in the
Acquisition Window by the Eligible Shareholders through thair respective stock brokers
{"Shareholder Broker'} during normal trading hours of the secondary market. In the
tandering process, the Company’'s Broker may also process the orders received from the
Eligible Shareholdars after Eligibla Sharsholders have completed their KYC reguirement
as raquired by the Company's broker.

The reporting requiremsnts for non-resident shareholders under the Foreign Exchange
Management Act, 199409, as amended, and any other rules, regulations, guidelines, for
remittance of funds, shall be made by the Eligible Shareholder and’or the Shareholder
Broker through which the Eligible Shareholder places the bid.

Eligible Shareholders will have to tender their Equity Shares from the same demat account
im which they weare holding such Equity Shares as on the Record Date and in case of
multiple demat accounts, Eligible Shareholders are reguired to tender the applications
separately from each demat account. In case of changes in the demat account in which
Equity Shares were held as on Record Date, such Eligible Shareholders should provide
sufficient proof of the same to the Registrar and such tendered Equity Shares may be
accepted, subject io appropriate verification and validation by the Registrar.

Modification’cancellation of orders and multiple bids from a single Eligible Shareholder
will only be sllowed during the tendering pericd of the Buyback. Multiple bids made by &
singhe Eligible Sharaholder for selling Equity Shares shall be clubbed and considered as
“one bid” for the purposes of acceptance.

The cumnulative guantity tendered shall be made available on the website of NSE (www.
naeindia_com) throughout the treding session and will be updated at specific intervals
during the tendering period.

Furthar, the Company will not accept Equity Shares tendered for Buyback which under
resiraint Order of the Court for transfer'sale andfor titke in respect of which is otharwise
wnder dispute or where loss of share cerificates has been notified to the Company and
the duplicate share cerificates have not bean issued aither due 1o such request baing
wndaer process as per the provisions of law or othenwise,

In accordance with Regulation 24(v) of the Buyback Regulations, the Comgany shall not
Buyback locked-in Equity Shares and non-iransferable Equity Shares until the pendency
of e lock-In oF until such Equity Shares becoms transferalie,

The market lot for trading of Eguity Shares is 750 Equily Shares. Post acceptance of the
shares under the Buy-back, the shareholders may be left with the odd lots of shares. The
game will be subject 1o the prevailing regulations.

Procedure to be followed by shareholders holding Damat Shares:

Eligible Shareholders holding Demal Shares who desire 1o tender their Demat Shares
under the Buyback would have to do o through their respective Shareholder Broker by
imdlicating 1o the concermed Shareholder Broker, the details of Equity Sharas they inlend
o tender under the Buyback,

The Shareholder Broker would be required to place an order! bid on behalf of the Eligible
Shareholder who wish to tender Demat Shares in the Buyback using the Acguisition
‘Window of the MSE. For, further details, Eligible Shareholders may refer to the circulars
lmsued by MSE and Indian Clearing Corporation Limited ("Clearing Corporation™)

The relevant details and the seftlernent number under which the lien will be marked
an the Equity Shares tendered for the Buyback shall be informad in the issue opening
circular that will be issued by MEE or the Clearing Corporation.

The lien shall be marked by the Shareholder Broker in demal aceount of the Eligitle
Sharehokders for the Equily Shares lendered in the Buyback, The details of the shares
marked as lien in he demal aceount of the Eligible Sharehobder shall be provided by
the Mational Securilies Depository Limited and Central Deposilory Services {India)
Limited ("Depositories’) to Ihe Clearing Corporabion. In case, the demal accounl of the
Eligible Sharehalders is held in one deposilory and cleasing member pool and clearing
corparation aceount is held with alher depasitary, the Equily Shares lendered under lhe
Buyback shall be blocked in the shareholders demal account al the souwrce depasitory
during the tendedng pedod. Inter Depositony Tender Cffes (IDT) instruction shall be
imiliated by the Eligibde Sharehalder al source depository 1o clearng member pool!
clearding corporalion accounl al largel depository, The source deposilory shall block he
Eligible Shareholder's securilies (e, ransfers om frec balance 1o blocked batance)
and sends IDT message bo largel depository for confisming creation of len, Details of
Equity Shares blocked in the Eligible Shaseholders demal account shall be provided by
the Largel deposilary bo the Clearing Corparation

For custodian participant orders for dematenalized Equity Shares, early pay-in Is
mandatory prior 1o confirmation of orden’ bid by custodian participant. The custodian
parbicipant shall sitver confirm or reject the orders not later than the cosing of trading
hours cm the last day of the tendering perod, Thereafter, all unconfirmed orderss shall be
deemed 1o be rejected, For all confirmed custodian participant orders, order modification
shall revoke the custodian confirmation and the revised order shall be ssnt o the
custodian again for confirmation,

Upon placing the bid, the Shareholder Broker shall provide a Transaction Registration Slip
{"TRE") generated by the stock exchange bidding system to the Eligible Shareholder on
whose behalf the orderbid has been placed. TRS will contain details of order submitted
like Bid |0 Mo., Application Mo., DP 10, Client ID, Mo. of Equity Shares tendered etc. In
case of non-receipt of the completed tender form and other documents, but lien marked
on the Equity Shares and a valid bid in the exchange bidding system, the bid by such
Eligible Shareholder shall be deemed to hawve been accepted. |t is clarified that in case of
dematerialised Equity Shares, submission of the tender form and TRS is not mandatory.
After the receipt of the demat Eguity Shares by the Clearing Corporations and a valid bid
im the exchange bidding system, the Buyback shall be deemed to have been accepled,
for Eligible Shareholders holding Equity Shares in demat form.

The Eligibks Shareholders will have lo ensura that they keep the depositary participant
{"DP7) account active and unblocked o recaive cradit in case of refurm of Equily Shares
due to rejection or dus 1o prorated Buyback decided by the Company. Further, Eligilbxla
Sharehaldaers will have to ensura that they keap the saving account attached with the DP
account active and updated to receive credit remittance due o acceptance of Buyback
of shares by the Company. In the event if any equity shares are tendered to Clearing
Corporation, excess dematedialized equity shares or unaccepted dematerialized aguity
shares, if any, tendered by the Eligible Shareholdars would be returned to them by
Clearing Corporation. IF the security transfer instruction is rejected in the depository
systam due to any isswe, then such secwrities will be transferred to the shareholder
broker's depository pood account for onward transfer io the Eligible Shareholder. In
casa of custodian padicipant orders, excess demalerialized shares or unaccepted
dematerialized sharas, if any, will be refundad to the respective custodian depository
ponl account.

Eligible Shareholders who have lendered their demateralised Equity Shares in the
Buyback shall also provide all relevant documents, which are necessary 1o ensure
fransferability of the demat shares in respect of the tender form 1o be sent Such
chocaments may include (bul nal be Bmited ta): (i) duly attested power af attarmey, if any
persan ather han the Eligible Shareholder has signed the tender form; (il) duly attested
death certificate and succession cedificalsl kegal heirship certificate, in cage any Eligithe
Sharehalder & deceased, or coun agproved scheme of merger amalgamation for a
compamy; and (i) in case of companies, the MECEEEAry certified corporate authonzations
(including boasd and! o general meeting resalutions),

In case the Equity Shares are held on repatrigton basis, the Ebgible Shareholder, being
a non-resident sharehaolder, should obtain and enclose a letter from its authorised dealer!
bank confirming that at the time of acquining such Equity Shares, payment for the same
was made by such Eligibée Shareholder, from the sppropriate account as specfied by
RBIl in its approval. In case the Eligible Shareholder, being a non-resident sharehalder,
I= not In & position to produce the said certificate, the Equity Shares would be deemed to
heave besn acguired on non-repatriation basis, and in that case, the Eligible Sharehclder
ahall submit a consent |etter addressed to the Company, allowing the Company to make
the payment on & non-repatriation basis in respect of the valid Equity Shares accepted
under the Buyback.

Procedure to be followed by the sharehalders holding Physical Shares:

In accordance with SEBI Ciecular dated July 31, 2020 (Circular no, SEBIHOVCEDYCMDAY
CIR/P20200144), shareholderss holding securiles in physical foom are allowed o lendsr
shares in Buyback Ihrough lender alfer roule, However, none of the Equity Shares af the
Company are in physical form,

The Buyback fram the Eligible Shareholders who are residents outside India including
forebgn corporate bodies (Including erstwhile oversess conporate bodies), forelgn portfolio
Imvestors, non-resident Indians, members of forelgn nationality, if any, shall be subject
to the Forelgn Exchange Management Act, 1999 and rules and regulations framed
thersunder, if any, Income Tax Act, 1961 and rules and regulations framed thereunder,
a5 applicable, and also subject to the receipt / provision by such Eligible Shareholders
of such approvals, If and to the extent necessary or required from concerned authonties
imcluding, but not limited fo, approvals from the RBI under the Foseign Exchange
Management Act, 1998 and rules and regulations framed thereunder, i any.

The reporting requirements for non-resident shareholders under RBI, Foreign Exchange
Management Act. 1889, as amended and amy other rules, regulations, guidelines, for
remittance of funds, shall be made by the Eligible Sharehaolders and’ or the Sharehaldars
Broker through which the Eligible Sharehalder places the bid.

Modilication'cancellation of orders will gnly be allowed during the tendering period of the
Buyback

The cumulative guantity of Equity Shares tendered shall be made avadable on the
website of NSE (www.nseinda,com) throughout the treding session and will be updated
at gpacific mtervals during the tandenng period.

METHOD OF SETTLEMENT

Upon finalization of the basis of acceptance as per SEBI Buyback Regulations:




24

MUMBAI | TUESDAY, 22 SEPTEMBER 2026 Business Standard

i) The settlernent of trades shall be carried out in the manner similar to setlemeant of trades
in the secondary market.

[l

(i} The Company will pay funds pertaining to the Buyback to the Company Broker who |
will transfear the funds fo the Clearing Corporation’s bank account as per the prescribed. | i
schedule, For Equity Shares acoepbed under the Buyback, the Chearing Corporation
will make dirged Tunds pay oul to the respective ERgible Shascholders, I such Eligitbe
Shareholders bank account details are not available or if the funds transber instruction
is rejected by the Reserde Bank of India ("REBI"Y banki{s), dus 1o any reasang, then the
amount payable o the concerned sharehalders will be transferred 1o the setllemeant Dank
account of the Sharehalder Broker for omward transfer to such Ellgible Shareholders.

(i} In case of certain shareholders viz., NRls, non-residents etc. (where there are specific
regulatory requirements pertaining 1o funds payout including those prescrbed by the
RBI) who do not opt to sette through custedians, the funds payout would be given to
thair respective Sharaholder Broker's settlemant accounts for releasing the same to such
shareholder's accound. For this purpose, the cdient type details would be collected from
the depositonies, whereas funds pavoul peraining 1o Ihe bids sellled hrough cuslodians
will be Iransfermed (o the selllement bank account of the custodian, each in accordance
with the applicabde mechanism prescribed by the Stock Exchange and the Clearing
Corporation from time to tirme

(] Details in respect of shareholder's entitement for tender process will ke provided to the
Clearing Corporation by the Company or Registrar to the Buyback. On receipt of the
sama, Clearing Corporation will cancsl the excess or unaccepted blocked shares in the
demat account of the shareholder. On setilement date, all blecked shares mentioned in |
the accepted bid will be transferred 1o the Clearing Corporation. P15

iv] In the case of infer gepository, Clearning Corporation will cancel the excess or unaccepled
shares in target depogitory. Source depository will not be able to release the lies without
a release of IDT massage from target depository. Further, release of IDT message shall
be sent by target depositony either based on cancellation request recelved from Clearing
Corporation or automatically generated after matching with bid accepted detail as receed
from the Company or the Registrar o the Buyback. Post receiving the IDT message
from target depositony, source Depository will cancelrelease excess or unaccepbed block
shares in the demat account of the shareholder. Post completion of tendering period
and receiving the requisite datails viz., demat account details and accepted bid guantity.
sourca depository shall dabit the securities as per the communication/message recened
from target depository to the extent of accepted bid shares from shareholder’s demat
account and credit it ko Clearing Corporation setilement account in targst Depositary on
satllemant dake

i) The Demat Shares bought back would be transferred directly o the dermat account of the
Company opened for the Buyback (the "Company Demat Escrow Account”) provided
itis indicated by the Company’s Broker or it will be transferred by the Company's Broker
to the Company Demat Escrow Account on receipt of the Equity Shares from the clearing | 45
and setbement mechanism of the Stock Exchange.

(wii}  The Eligibde Sharcholders of the Demal Shares will have o enswene thal they keep e
deposilory paricspant ("DP") actount aclive and unblocked 1o receive credil in case of
refurm ol Dematl Shares, due o rejection or due 1o non-acceptance in the Buyback
Further, Eligible Shareholders will have to ensure thal they keep the saving account

(=)

()

i (s

acceptance of Buyback of shares by the Company.

Any axcess Demat Shares tendered by the Eligible Shareholders would be transferred by
the Clearing Corporation directly to the respective Eligible Shareholders’ DP Account.
The Sharenolder Brokers would issue a contract nofe lo thelr respective Elgible
Shareholders for the Equity Shares accepled under the Buyback, The Company Broker
walld ssue a contract note to the Caompany for the Equity Shares accepted under the
Buyback.

Eligible Shareholders who intend to participate in the Buyback should consult thair

respective Sharehckder Broker for payment to them of any cost, charges and expenses |
(including GLrokerage) that may be levied by the Shareholder Broxer upon the Elgible |
Sharehalders for lendering Equily Shares in the Buyback (secondary marked lransaclion), |
The: Buyback consaderation received by the Eligitle Shareholders in respect of accepled |

Equity Shares could be nel of such cosis, applicable laxes, charges and expenses

y 17,

(including brokerage) and the Company and the Manager lo the Buyback accept no |
responsibility 1o bear or pay such addiional cost, charges and espenses (inchuding |

brokerage) incurred solaly by the selling shareholders.

The lien marked against unaccepted Equily Shares will be released. if any. Elgible
Shareholders should ensure that their depository accownt is maintained till all formalities
pertaining to the Offer are completed.,

The Equily Shares accepled, bowght and hing to the credit of the Comgany Demat Escrow
Account will be extingulshed in the manner and following the procedure prescribed in the
5EBI Buyback Regulations.

COMPLIANCE OFFICER

T Company has appainted Ms, Bhavna Jamnashankar Joshi as the compliance |

afficer for the purpose of the Buyback {(“Compliance Officer’). Inveslors may contact
the Compliance Officer for any clanfication or to address their grievances, if any, during
office hours Le., 10:00 a.m. to 500 p.m, an any day except Saterday, Sunday and pulblic
holidays, at the following address:

Ms. Bhavna Jamnashankar Joshi- Company Secretary and Compliance Officer
Membership Mo: ATGE44

Global Pet Industries Limited

CIN: L20253MHZ013PLC248402

Address: Unit Mo, 108 & 109, Karshma Industrial Estate, Vilkage Wally
Dthumal Magar, Vasai (East), Palghar — 401208, Maharashira;

Telephone No.: «51-TOEE0 49266

Email ID: csi@globalpetind.com

Website: www globalpetind . com

INVESTOR SERVICE CENTRE AND REGISTRAR TO THE BUYBACK

18,

Blgshare Services Private Limited

CIN: LFR038SMH1 S PTCOTRS 34

Address: Office Mo, 568-2, Gth Floor, Pinnacle Business Park,
Mixl lo Mhura Centre, Mahakali Caves Road,

Andher East, Mumbai-400093

Contact Person: Mr. Maruti Eate

Telephone Na.: +31 22 G253 8200

Email I0: buybackofferf@ibigshareonline_ com

Investor Grievance Emall 10! Investorfoblgshareonline. com
SEBI Reg. No.: INRDDO001335 » Website: weow bigsharcoring com

MAMAGER TO THE BUYBACK

l | | ' Mark Corporate Advisors Private Limited

CIN: LUsT1908MH2008PTC 151996

Address: 4041, The Summit,

Sant Janabai Road (Service Lane),

O Western Express Highway,

Vile Parle (East), Mumbai-$00 037,

Contact Person: Mr. Niraj Kothari

Telephone No,: +27 22 2672 5208

Email ID: buybacki@markcorporateadvisors.com
Investor Grievance Email 1D:
In'-aslofgrla'-ranca@markcnrp-arateadwmrs.mm
SEBI Reg. No.: INMODDD12128

Webslite: waw markcorporateadvisors.com

DIRECTOR'S RESPONSIBILITY

As per Regulation 24(ija) of the SEBI Buyback Regulations, the Board accepts full
responsibility for all the information contamed in this Public Announcement and for the
information contained in all other adverisements, circulars, brochures, publicity materials
eic., which may be issuad in relation to the Buyback. and confirms that the information in
such documents contain and will contain true, factual and material information and does not
and will nol cantain any misleading information, Ths Public Announcement s issued under
the authority of the Buyback Commities in terms of the resolufion dated August 14, 2026.

| For and on behall of the Board of Direclors of Global Pat Industries Limited

In case of any guery, the shareholders may also contact Bigshare Services Private
Limited, the Registrar and Share Transfer Agent of the Company, appointed as the |
Investor Service Centre for the purposes of the Buyback, on any day except Saturday |
and Sunday and public holiday between 10:00 a.m. to 5.30 p.m. {I5T} at the following |

Managing Direcior

Sdl- Sdl- Bell-
Bipin Nanubhal Panchal Harmi Bipin Panchal Bhavna Jamnashankar Joshi
Whals time Director and Company Sacratary

Chiel Financial ONicer and Compliance Oficer

Date : Seplember 21, 2026

attached with the DP account active and updated 1o receve credit remittance due to address: Place: Vasai, Palghar
o VODAFONE IDEA LIMITED Nt D Pt i e o
Regd. Off: 601, 6th Floor, Ackruti Star, Central Road, MIDC, Andheri East,
| See Fule 35] Mumbai - 400043 SEBI Registration No (Stock Broker): INZ000161534
CIN: L32100G1806PLCO30G7E BEFORE THE MATIOMAL COMPANY LAW TRIBUMAL, CHEMNAI BENCH
Registered Office: Suman Towsr, Piot No. 18, Sector-11, Gandhinagar - 382 011, Gujarat CP/(CARY§7/CHE/2026 PUBLIC NOTICE
Emall: shefivoedafonsides.com Webalte: wawmyvi.in C ted with It has come to cur attention that cemain wnatharized individuals, ncluding
Tel: +01-T9-66T 14000 Fax: +91-T0-23232251 Vi agency “Grow Wealth Ressarch” and a thied party operating through mobile
CA/GAA)TIVCHE 2026 number “86321TETOT™ & “B320514411", are wronglully and deceptively using
IN THE MATTER OF THE COMPANIES ACT 2013 the brand name and lego of Anged One Limitad to daceive the gansral public in
POSTAL BALLOT NOTICE AND E-VOTING INFORMATION AND : bealiewing it o be agsociated with Arpel Ome Limitad.
HOTICE is herehy given % e Mernbers al Vodabore Idea Limibed ["the Compamy), pursaanl b e pravisians of Seclions 108 These individualslentties are providing dlegal frading senvices, providing
ared 110 of the Corpanies A, 3013 read wilh Rule 20 and Rule 22 of e Gomparees (Managemen) and Adminisialion) Rukss IN THE MATTER OF SECTIONS 230 READ WITH SECTION 232 OF THE COMPANIES securites markat ips for reding, assured refums on iInvestmsa nis in shck markst
2014, Secretarial Starcdand-2 an General Mesings. Regulatian 24 of the Securities and Exchange Baard of India (Lising Obligations AIIT,IIIE AND OTHER APPLICABLE PROVISIONS OF THE COMPANIES E[ A3 and u_rl'erlng luhEIru_:IIE trading acoount of irvestons by sharimng log-in 1DV passwoend
and Disclosure Requiements] Reguistons, 2015 including any stalulery modifcations), darficatianis), substitution(s) ar re- AND ';'me‘“”g F’;““h““"g:";?“:_“;“‘;-l st gl e sl
enacementis) thereaf for (he Sre being in forss, guidelnes prescribed by the Minatry of Corporate Aflais, Gavamment of Inds, far IN THE MATTER OF SCHEME OF ARRANGEMENT ITYEEIare Bré cautkaned and advised nal 10 BUbSGIRG [ By BUCT BCASN
haiding General Mestings! conducting Postal Balot process through ramaote e-valing vide Ganeral Ciroular Mo, 142020 dated Aprl AMONGST g&?ﬁ?iﬁﬁé'};;g r&‘;ﬁﬁ;:ﬁ::‘;:ﬂ_";ige;rﬁiﬁgm"i:ﬁ'ﬂ:ﬁﬁ”f;:;ﬁ::
&, 2020 and Genaral Circuler Moo 172020 dated Agpril 13, 2080, read with relevant circulars, including Genaral Ciroular No. 032025 REID & TAYLOR INTERKATIONAL PRIVATE LIMITED ara advisad nod 10 shana their rading credartiats such a5 parsawnrd-;\{JTF'.f PIM
dated Saptember 22, 2025 and any other applicable |z, rules and reguiations, the Resclutions set out hereundar are proposed {"RTIL” or “Demerged Company”) with armpone, |t may alse be nobed fhat the sed personsfenfilies are nol
for the approwal of Members of the Company through Postal Baliot by way of voting through electranic means [fremate e-voling). AND assooiatad with Angal Cna Lid in any capacity.
T Angel One Limited wil not be liable in any mamner of financial loss and far
Description of Reschution(s) Resclufion DNGIAM LIMITED conssquence of dealing with such individusisientilies. Please nole that any
. - Tyt a {"Digjam” or “Resulling Company™) parson daaling with them will ba desling athisMar own risk and rasgonsibliity.
1 Appoinkment of Mr. Anil Barera [DIM: D0306485) a5 an Special AND For ANGEL ONE LTD
Independeni Director of the Company. THEIR RESPECTIVE SHAREHOLDERS Date ; 22,09.2026 Sdl-, Authorizad Signatory
& Im.-mm@:m s gulfgmlm1mm1 I{ SS h
I li h fha above-menfioned nd Gircul LI-H l.'.fPﬂ | Baliod alang with the expla mmnil L Wm- gl t
n compliance with fhe merf provisians and cirgulars, the Nolice sial Baliod alang w axplanalory stalamant District - 542 113, Famil Madu. its Director, Hardik Patel,
(Postal Balkal Nofice”) has bean s-mailed on Monday, Seplember 21, 2026 to those membars whase names appearad in the 5 b OnEMI TECHNOLOGY SOLUTIONS LIMITED
bt Kl b P : i # e e B : ..[ARST PETITIONER / DEMERGED CIOMPANY
Reyister of Memmbers! List of Beneficial Owners and whose e-mal ids ane registered with the Company' Registar and Transfer DIGIAM LIMITED Hlermerly known as OnEMI Technology Solulions Privabe Limited)
Al e, Bigshare Senvices P, L, ["RTAT) Depesilones viz, Nalional Securilies Depositary Limied {NSDL™) § Cenlral Depasilony CIN: Uﬂzmim,l CIN; LT2000MH2ZM GPLC2825T
Services (ndia) Limiled a5 on Wednesday, September 16, 2006 ["Cul-o date’). Aecardingly, phrysical copy of the Nolice alang with 2 b . Registered Officec 107 Fioor, Tower 4. Equinox Park, LBS Mam, Kura 'Wesi,
v Postal Balt Form ared the pre-paid busioess reply envelap are not seet 1o the Members for this Pastal Ballol and member can Door Noo 506G, GYG Magar, Pushapathur, Swaminathapuram, Palani Taluk, Murmbai - 00070, Maharashir, India
wizhe Burough nemale e-voling Dindigud Disirict - 642 113, Tamil Madu. Represented by is Director, Hardik Paiel. Tel. Mo.: 022 S4TEE00 | Email: compliancafkishicom | websile: www kissh com
The Postal Baliot Motice & also avalable on the websile of the Company al wwsmyvi.in, website of the Siock Exchanges ie. : ...SECOND F'EITHMH!HEH.IJIE w MNOTICE OF EXTRA-ORDINARY GENERAL MEETING AND
BSE Limited and hlan_ura Sxock Exchangs of india Limited at wwabeaindscom and wwwnssinds.com respectively and wabsite (Heseinafter collectively referred to as “Petiioner Companies”) E-VOTING INFORMATION
o MADL 2oy wacling recl.ca, _ MNOTICE OF PETITION - NOTICE & herety given ¥t the Exira-Cndiary Ganaral Mesting "EGM) of the Maters
REMOTE EVOTING INFORMATION A Joint Pefiion wnder Sections 230 to 232 and ofher appicable provisions of the of OnEMI Technology Soluicns Limied ("Company”) wil be held on Wednesday, Crlober
The Company has engaced the services of NSDL for providng remee e-voling Taciilies to e Members, enaliling them b cast their Companies Act, 2013 and nules framed thereunder for the sanction of the Scheme of W, AR} 3[' '3":'3'3' P {IST] thecugh ""?ﬁ' Conlerenzing VG| Dfer -'-"‘-W:-'IB-EJ 1'-‘53‘3
vole shectronicaly and in & sere manner, The detaled procedure for casting of vobes Feough remale evoling has been provided Aaranpement amongst Reid & Taylor intemnational Private Limited and Diojam Limited OV facilty in compliarce with applcable provisions of fhe Companies Act, 2012 and
s the Proatel Ballat hoica and Hheir " he " nuiles made thersunder, the Secunties and Exchangs Board of india (Lising Oblgalions and
! ; respective sharcholders was presented by the Pefifioner Companies on Discksure Requiements| Reguations, 2015 read wilh Gereral Circlar No. 1472020 daled
The ramote s-valing faciity would be avalabla during the following period: 2nd September 2026, and the said petition is fied for hearing before the National Mgl 08, 2020, General Cirdar Mo, 17/2020 dsled fpdl 13, 3020, Gerersl Cireulsr Ma. 200
(ompany Law Tribunal, Chennai Bench on 25th October 2026. 2020 dated May 05, 2020, and vanious subsequant Circulars, the laes! being General Circular
Commencament af &-voling Wednesday, Saptember 23, 2026 at S:00 a.m. (15T) Ay person desiows of supporfing or opposing the said pefiion shoud send fo No. P05 dated Seplembar 22, 2025, lksued in This regard by Minisry of Comerats Affars
s o = = B - ["MCA Circulars”) and ofher applicable cirodars stued in this ragand by Minislry of Comporate
End of e-woling Thuraday, Ocinber 72, 2026 at 500 p.m. (I15T) fhe Pefitioner Companies’ advocate, nofice of his inlention, signed by him or his S o B e Te = . : :
: iy i E aroe Baard of India, fo transact the business, a5 set oul in
z : ! ; advocate, wilh his full name and address, 50 a5 bo reach the: Petfioner Companies the Matice of the EGM ("Netlce™) The requirement %r the physical preserce of Members 6t
Mambers are raquested to recard their assent (FOR) or dissent (AGAINST) through the remcia 8-voting procass not latar than 5:00 advocaie not later than two days before fhe final date fised for the hearing of the B COMTON wanus has baen dispensad wih Tha daamsd venua of the EGM shal be th
pum. (B5T) cn Tharsday, Oelober 22, 2026, Remate e-voting will be biocked by NEDL mmediately Sarcaftar and will not be alkowed pefition. Where he sasks o oppose the pefition, the grounds of opposifian or a copy Registered Offce of the Carmgary
beyond the aforesaid date and tima. During s pariod, Membars of the Company holding shares either in physical or electronic . Furmis notice . Furtbet i i i e al il Cireutars. th P e he dipakch
fon, a5 on te cutof dale, ie. Wednesday Seglamber 16, 2125, shal Gas hervote leciicaly. The voing fhis shal 3o koS i ke Ak ook smoard o e Mot Sutvaring e EGH Mrough slechor rods by el on Sevlenber 2,
ke reckoned an tha paid-up value of shares registared n the namais) of fhe Membar(s] as on the cul-of date. Once the vote an a may x pm g e i 2026 1o those Members whoss e-mal addresses are regstared wilh the Regisrar & Transfer
resaksfion is casl by a Member, the Mamber shall nol be alkreed fo change it subsequendy. Any persan who i nof a Membsr as on A copy of the pefifion will be furnished by the undersignad to any person requining the Agent ("RTA®) or the respective Depoaiiory Parlicipsnts ("DPa’| and has also been made
fhe cot-off et shiaukd et thie Prostal Baliot Mitioe fur information purposes oy same on payment of the prescribed charges for the same. availablie o0 the Corpany's websiti il e Egsht com, wetsiles of the Steck Excharges
Members who have nol registered their e-mall adiresses ane requested 1o register the same in respect of the shares heid by hem : S i_B BS_E Limited "BSE") {www.frspida.com| and Matiomal Sxcek Exchangs of india Limited
in electronic form with he respectve depostony paricipant and in reapect of shares haid in physical fom by wiling to Comgany ar M. Maveen Kimar Murthi & Mr. 6.V. Mohan Kumar ['NSE’) (wws.néAindia.com) and Is alsn avaiable 4 he websile of Matond Jecunlies
& shaifivodafoneldes com or RTA at investonfilbig shansanine com. Mvocaies hﬂﬂmfﬂm Depostery Limisd (WSDLT} (wwwevcting.ned com|
: : . ; ; i ; ; Address- 5-2 I In temms of the provisons of Secion 108 and other appicable provisons of the Act, read with
The Board of Directors has appoini=d M. Umesh Ved (FCS No: 4411 / COP Mo 2024, Propristor, M. Umesh Vied & Assaciates . : Rerils 33“?'93."“. A, S Rule 20 of e Conmgaries (Managament ard Adwinistalion) Rules, 2014, (35 amedec),
Pracficing Company Sacetanes a5 the ‘Scrulinizer’ to scniinize the Postal Ballot through remale a-voiing process in a fair and ace: Chennai 337, Linghi Chetty Street,
) 3 and Reguisicn 44 of the SEBI Lising Regulations and Secretarial Standands on Genaral
fransparant marnar, Date: 22.08. 2026 Chennai - 600 001 Meetings {55-2) issued by The Institule of Compary Secretanes of India read with e
Thee resaiufons, il passed wilh requisile majrity, shall be deemed ko have been paksed on Thursday, Oclober 22, 2026 i@, bl day - ~ amiim_ﬂe Circulars, If.'hmbem g:e :-ci_rg p'nuded_wih Lhe Madility lo cas| ther vales Dﬂ al
of sl g-vpling piocnss, The resulls of Be evaling conductad thegugh Poastal Balks! along wilh B Sciulrizes Reporl wil be mesalutions el fordh in (he Nolive using eledronc voiing | “e-voting""remote mhq’j
arngunced on or belare 500 p.m (15T) o0 Monday, Grlaber 26, 2025, The same shal be dsplayed on the websile of the Company d h a n systom 25 sal cul 0 tha Notoe of EGKL The Company has engaged e sendces of RSDL
& waw.mywiin, websile of the Stack Exchianges Le. BSE Limied and Matianal Stock Exchange of India Limiled al www bssindia com 8s the authonzad agancy for providing e-woting (remals and at the EGM) facilty 1o its members
arvd wymnnssndiacom. respecively, and webaile of NSOL at www.evaling.nedl com. Additionally, the Risuls will aisa be placed on aind for conducting of the EGM theough VCIOAM Maciity
e notice board al the Regiziened Office of the C Y. The Baard of Direclors Fas sppainksd M. Rasradev Saish Venigala, Pracicing Compary
E_gl et : : : FUELIC N DTICE Secretary (FCS Ma.: 738, CP Mo 17BE3), fo ad a8 the Scrutinizer for the EGM, 1o scrulinize
In case of any querisaigrievences, you may refer (o the Frequantly Asked Questions {FAQS for sharsholders and e-voting user BEWARE OF FRAUDSTERS IMPERSONATING “DHAN", the e-viding process i & 13 and raneparent manner. The detalied nstuctons for e-voling
manual for shareholders availsble in the ‘Download’ section of wwwewoiing rsd .com or call WSDL on the tofl-ree numbar ITS DIRECTORS AND EMPLOYEES are peosided in e Molice of EGM
S ORI S B ft Mk RAISE SECURITIES PRIVATE LIMITED {formerly known as Moneylidous Securbies Private Limiled) PN INNRDY b KN fan
Members are requested o canehully resd al the notes sel culin he Pasial Ballol Netice and in particular, e manner al casiing vole operating undsr the brand name “Dhan”, is & SEBkregistered stockbroker (SEB| Registration Py al The business az sel forth i $e Motice shal be trensacted through remote s-vofing or
thrcugh remce ¢- voling INZOODODE021 ), member of BSE, MSE and MCX and & Depositary Participant {SEBI RegisiFation Mo, IN- einling at the EGM.
For Vodafone Idea Limited DP-289-2016) with CDSL operafing from Unit Mo, 2201, 22nd Floor, Gold Medal Avenua, 5%, Road, b} The remale e-oling pencd will commence al 09.00 am. {IST) on Fiday, Cclober 02,
S- Besgide Patel Patrol Pumpl Piramal Nﬂgar. quegﬂnn WESI. Mumbai = 4001 0, 2026 arr_:i il end al 05,00 pm |;r.3.T| o Tuesdery, Detober 13, 2026 ﬂtdl" s indusive)
Place : Mumbai Panks] Kapdeo We have become aware of fraudsters unlawfully impersonating Dhan, is directors, employees and gﬁsmﬂ';”;:;l:la”;":ﬂﬁg": Ii‘:'gg-;nmlguLm:gT:: 'ﬁrblgrar:;t:
Dated : Saptember 21, 2026 Company Secretary rapﬁzﬂnmlt_mts_uand ITIIE_IJ‘IEII'IQ IEII_'llzr Dhan::gnﬁhlugn. ph%lilgraphs and bra;':sj g;;mw;hmugih fake websites, beyord sbave dats and ime
mobile applications, social media accounts, WhatsApoTelegram groups rehannels. 3

[.ook beyond
the market noise

Track companies, market movements, and
market signals captuning investor attention daily
with Stocks in the News in Business Standard.

Business Standard
Insight Out

These fraudsters may falsely offer guaranteed returns, assured profits, IPO allpiments, nvestment
opportunities, trading services or other financial benefits, and may induce the public to transfer money or
disclose OTPs, passwaords, hanking, trading or other confidential information,

Dhan does not authorise any person, group, platforr or third party to collect money from the public in the
narmea of Dhan, ils direclors oramployeas, or Lo promisa guaranteediassured relurns or prafils,

The names and identities of Dhan's direciors, including Mr. Jayprakash Gupta and Mr. Pravin Jadhay,
hawe Also been misused by fraudsters.

DO HOT TRANSFER MONEY OR SHARE YOUR OTF, PASSWORD, PIM, BANKING OR TRADING
CREDENTIALS with any parson claiming lo reprasant Dhan. Dhan communicales wilh ils clients anky
though its official channels:

‘Website: httpa:idhan.co/

Dhan Web: hitps:Vlogin.dhan.col

Dhan Android: https://play.google.comistore/appsi/detail s Yid=com.dhan.live

Dhan 105 : hitpa:liapps.apple.comiinfapp/dhan-share-market-trading-app/id15T53187 26

Dhan Option Trader: https:/!/dhan.coloptions-trader-wehb/

Dhan Option Trader Android :hitps:iplay google.comistore/apps/detalls ?id=scom.dhanoptions. live
Dhan Option Trader 0S5: hitps:Vapps.apple.comiinfapploptions-trader-fno-stocks! id1601444691
Facebook: https:'www.facebook com/DhanHQ ;

Instagram: hitps:iwww.instagram.comidhanhg/

X: hitps:ffx.com/DhanHQ ; https:\'x.com/dhancares

YouTube: hitpa:iwww, youtube comi@DhanHQ ;

hittps Jiwwrw.youtube.com/@InvestingwithDhan ;

https:iiwww youtube comi@CommoditiestbyDhan ; httpa:fwww.youtube comi@landAlgos by Dhan
; https:iwww.youtube. comi@DhanHQTamil ; hitps:iwww.youtube comi@DhanHOMalayalam ;
hittps:/www youtube com/EDhanHQTelugu ; https:/iwww.youtube com/EDhanHOMarathi ;
https iwww, yeutube.comi@Dhan HﬂKarpnaua hittps.iwwow, lmka:dm.r::omfcumpanfmhanhqf
WhatsApp: https://'whatsapp. :mf:hanneUMMCCMMHKﬁ

Telegram: hitps:/'.me/JoinDhan

Dhan Community: https:{imadefortrade.in/

Please mote that all official communications fram Dhan will be sent only from the @dhan.co demain, If
you receive any communication claiming to be from Dhan but sent from @dhan.com, @dhan_co.in, or
any other domain, please treat it as susplclous and report itimmediately o helpi@dhan.co

Persons who have suffered financial loss should immediately report the matier to the appropriaie
cybercrimelaw-anforcement avlhorilies.

Dhan / Ralse Securities Private Limitad and Its group companies shall not be responsible or lable forany

loss arising from dealings with unauthonsed or fravdubent persons, entities, platforms or groups
imperacnating Dhan or its direciors, employees or representatives.,

On Behalf of Raise Securities Private Limited

Sdi-

Manish Garg Compliance Officer

| The Mambers, whose names appear in the Register of Members/ist of Baneficial Camers
23 on Weadnesday, Oclober 07, 2026 (Cut-off dsle”) are enlifed 1o &l the Tacity of
resole e-voling 28 well a8 e-voling system &5 on Te dale of the EGM. Any redpient of
the Motice, who has no woling rights as on the Cut-cff date. shall tmat this Nofce as
intimaion cnly.

d) Mgmbers who have cast thar vobe by ramobs s-woting mey alsp afend the EGM i shall
rot be endtled fo cast therr vote agan, Once the vola |s cast, the Member shal nol be
allrwesd Lo changs il subsequently.

) A8 per e prowisions of Section 1003 of the Act, Mambers ahending the EGM treough V&)

O8N faclily will be counted far the purpose of reckaning the guorum. Facility for

apponimer of prosy for the EGM will ot be avalabin

Oy those Members, 'who will be presant in the EGM thiough WEAOMM faclity and have

it cast their vobe on the resalutions through emehe e-voiing and are otherwise not

bamed from doing =0, shall be alighks to woie thmugh exuiing al Fe EGM

) Any person who becomes 8 Membar of the Company after dispaich of the EGM Motice
anil holds shases 88 on the Gul-olf date Le, Wednesday, Cctober 0T, 2036, may oztsin
the Login 1D and Password in the manner & peescrited in the Mofics of EGM.

Process for those Members whose email addresses are nol registered with the DPal
RTA for procuring User 10 and Password and registration of e=mail IDs for e-woting
for the resolutions set ouf i the notice;

Please provide DPID-GLID [1hdigit DPID + GLID or 16-digit beneficiary 10, Name, dienl
master or copy of Corsolidated Account stalement, PAN (sat-afiested scanned cory of PAN
card), AADHAR (sell-aliested scanmed oopy of Aadhar Cand) W compianceikisshl com, for
detaibed procedure, Members may refer o §e process a5 set oud in the Nobce, Altemately,
sharaholdan'vembars may send 2 mquest o sypling@ned) com for procarng user id and
pa3awond for e-Voling by providing above mentionsd decurents.

In caze of gy quenes or grevances, Members may refer [ the Frequendy Asked Cuesions
["FACE") for Members and the e-Noling User Manusl for Members, sailable under the
“Desenipads” section of www avoting nsdl.com, or contagt NEDL at 022- 4886 7000
Atgmalimly. Members may send 8 request to Ms. Apaksha Gojamgunds, Marager (NSOL),
at the folowing sddiess: 37 Floor, Maman Chamnbed, Plal C-32, G-Black, Bandra Kuila
Complex, Bandra Easl, Murbai - 200051, of by emal &l esaingiinsd com. Members iy
asn wiite o the Company & complancefikissht com

Memiers who nead assistance befom or during the EGM can also conlact on the above-

mantioned detals. Mambars ars advisad to keep their KYC, a-mail addressss and bank
sceout detals updaled. The process for updaling these detais i prowided in e Motice

By order of the Board of Dirgctors

Far OnEMI Techmology Selutions Limited

{lesenerly hvown as OREMI Teehmolagy Solulions Private Limited)

Sdk

Shraddha Rajkumar Patangia

Cosnpany Secrelary and Compliance Officer

Membership Moo ASS210

I

Date: Sapember 22 2026
Place: Mumbai




